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(d) if so, the details of Fast Track Courts set up under the POCSO Act, 2012

since the passing of legislation?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATT SMRITI
ZUBIN IRANI): (a) and (b) The number of cases registered under offence against

children, across the country, is available at https://ncrb.gov.in/en/crime-india.

(¢) and (d) The Government implements a scheme for setting up of 1023 Fast Track
Special Courts (FTSCs) for expeditious trial and disposal of cases related to rape and
POCSO Act. As on 26.08.2020, there are 597 FTSCs functional out of which 321 are
exclusive POCSO courts.

Sexual abuse cases of children reported online

1426 SHRT DINESH TRIVEDIL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of child sexual abuse cases reported from March 2020 onwards

via online portals, helplines or any other mediums;
(b) the number of evictions of perpetrators for the same complaints;

(¢) whether Government has taken measures to fast track investigation into

such cases, if so, the details thereof and if not, the reasons therefor; and

(d) whether Government has undertaken steps to increase awareness of such

crimes amongst parents, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATT SMRITT
ZUBIN IRANI): (a) The number of child sexual abuse cases reported from March 2020

onwards on various platforms is as under:—

1)  Asreported by National Crime Records Bureau (NCRB), the total number of
child pornography/rape and gang rape complaints lodged in the National
Cybercnme Reporting Portal (NCRP) from 01.03.2020 to 18.09.2020 1s 13244,

(i)  Asreported by National Commission for Protection of Child Rights (NCPCR),
information of 420 cases of child sexual abuse has been received by NCPCR
from 1st March, 2020 till 31st August, 2020 via online portals, helplines and

other media.
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(i) As reported by Childline India Foundation (CIF), 3941 calls have been
received by CIF regarding child sexual cases from 1st March, 2020 to 15th
September, 2020.

(by "Police" and "Public Order" are State subjects as per Seventh Schedule of
the Constitution of India. Action in cases of child sex abuse 1s taken by concerned Law

Enforcement Agencies (ILEAs) as per the extant provisions of law.

{¢y The Central Government has taken several measures to fast track
investigations in cases of child sexual abuse. These steps include mechanism for online
reporting of child sex abuse cases, accessibility of reported incidents to concerned Law
Enforcement Agencies (LEAs), improving cyber forensic facilities, training of Law

Enforcement Officers/Judges/ Public Prosecutors, spreading awareness etc.

The Government implements a scheme for setting up of 1023 Fast Track Special
Courts (FTSCs) for expeditious trial and disposal of cases related to rape and POCSO
Act. As on 26.08.2020, there are 597 FTSCs functional out of which 321 are exclusive
POCSO courts.

{d) Section 43 of the POCSO Act provides that the Central Government and every
State Government shall take all measures to give wide publicity to the provisions of
the Act. In accordance with this, the Government has taken various steps from time to
time to create awareness of the provisions of the POCSO Act through electronic and
print media, consultations, workshops and training programmes with stakeholders

concerned.

Various other steps taken include sending messages through telecom service
providers, messages through Government's twitter handle (@CyberDost, conducting
cyber awareness programmes in different cities, radio spots/jingles on FM Radio,
publishing of handbook for Adolescents/Students, and introduction of a chapter on
cyber security in CBSE syllabus etc.

National Commission for Protection of Child Rights (NCPCR)) and State Commission
for Protection of Child Rights (SCPCRs), who are mandated to monitor the implementation
of the POCSO Act, have developed and circulated information, education and

communication (IEC) material on POCSO Act and that is available on www.ncper.gov.in.



